: HYDERABAD BENCH

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

S.Audilakshmi
2. Vinod Kumar Chaturvedi
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Vs

.. applicants.

1. The Indian Council of Agricultural Research
Krishi Bhavan,Dr.Rajendra Prssad Road,
New Delhi-1 rep.by its Secretary,

2. The Director General,
IGAR, Krishi Bhavan,
Br.Rajendra Prasad Road,
Nevw Delhi-l.

3.. Phe Director {Personnel),

FPPaSalirAckd,Whavan.Dr.Rajendra

4, The Director,

Ngticnal Resegrch Centre for

Sorghum, Rajendranagar,
Hyderabad~30.

He UNE Cllgdilitieizy some — o .

Scientists Recruitment Board,

Krishi Anusaudhan Bhavan,
K.S.Krishnen Marg, Fusa,
New Delhi-132.

CounsSe.l IoL uwiic reppaa—a. o

Counsel for the Respondents

CORAM:

TUR HON'BLE SHRI R.RANGARAJAN

B. Respondents.

Mr.G,Parameskwara Rao,SC fcr ICAR

: MEMBER (ADMN.)

THE HON'BLE SHRY B.S. JAI FARAMLOOWAR
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ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Hegrd Mr.Phani Raj for Mr.Y.Suryanarayana, learned
counsel for the applicante and My G.ParamesWwara Rac, learned

counsel for the respondents.
2. ' There sre two applicants in this GA.

3. Thig OA is filed praying for getting aside the

impugned letter No.F.No.5-65/86-3A4 dated 6-5-92,whereby repre-

}
sentatione of the gpplicents in regard to the benefit of the
assesspment for the period ending 21-12-85 4,gs rejectcdlby holding
e as illegal, arbitrary and violative of Article 14 and 16 of the
Copstitution of India and for a ¢ensequential directien to the

respondents to geclare the results of the applicents 1 and 2 who

O Y — e e cmnmeidt e la rard el arAdiner a1 2—85__
on the basis of their persconal discussion/interview held at

New Delhi on 24-08-90 and 22-08-90 paspectively,if the appiicants

are declarea successful, grant them all the consequential benefits.

4, To-day learned counsel for the respondents produced

a letter NooF.N0.16-4/93-Law dated 19-01-95, As per this letter

- —_— = — ——— — — — - e —— - —

period ending 31-12-85. im view of the policy decision taken

vide letter No. 10-23/93-Per.IV dated 15-12-94 and negesssry
action has already been initiated in this connection. It is also

stated in the letter that the benefit of counting of advance

increments in the revised pey scale is not permissikle under the

YevioTu pay OLElL<e, ~iE YTy L AP S LTI . P e A e L LT g L d e a e W b e ——

counsel for the respondents submit>that this OA has become



S Y
5. Mr,Pheni Raj, learned counsel for the applicants
submitythat the benefit of counting of zdvance increments 1is

L 4

. V,&Wam.«c):.
also necegsary and to that extent he has—ageesd. However from
it
the prayer/may be noted tha?%he request is only in regard to
grang of benefit of assessment for the period ending 31~12-85.
That relief has already keen granted. If the spplicants feel
is

that counting of advance increments alsqinccesgary.hﬁ'they may

file a suitable representations to the concerned in this connection.

6. In view of the gbove, the 0A is dismissed as

infructuous with liberty to the applicants to file & suitable
e Lemrtfi oy
representations in regard to,ccunting of advance increments to

A
the concerned authorities. (Letter No.F.No.16-4/93-Law dated

19-01-95 is taken on recordi.

7. No'costs.
78, JALF FESHWAR) {R. RANGARAJAN)
EMBER (JUDL.) MEMBER{ ADMN, )
Dated :_The 13th Nov._ 1996, /\-
TpDictsted in the Cpen Court) o’
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Chemked By
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Appruued by

THE C"NTRAL ADMINISTRA T1vg TQIuUNiL .
HYDER% 8AD BENCH HYDERABAD ‘.

THE HON'OLZ SHRI R, RANGAR&SAN m( )

The ttonlhle Shei :3%{7« Qwvamt\wqm )

' DATED: ;a/ﬂ/% T

OROER/JUDGEMENT
RJP\/Csp u/m.‘q QNU.

in

0.4 . nD. Ct?P6[313' | S

wDV TTED AND INTERIM DIRSCTIGNS ISSUZD
ALLGYED

OISPESED OF WITH DIRZCTIANS

PISMIE5ED

DISMISSED As VITHDRaWN-"" .
ORDERBQ/REIZCTZD , '

NG ORDER AS T3 cogrs.
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